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(c)  Out of the total aumber of in
stitutions as grven in part (a) above, 
1,02ft Arti Colleges and 35 Colleges 
for Engg. and Technology are run by 
private bodies

Fojt Offices ln Private rented 
BniMlnfa

2409. Shri Dhuleshwar Meena:
Shri jRamaohjradra Ulaka:
Shri Heerji Bhai:
Shri K. Pradhani:

Will the Minister  of Communica
tions bo pleased to state:

(a) the number of Post OfR-es in 
country at present;

(h)  the number of such Oflficcs ac
commodated in the  private itnted 
buildings, and

(c)  the annuol rent being paid for 
ihese oflicus buildings:

The Miftislf.’ of State in the De
partments of Parliamentary  Affaiis 
and  ContttuulrutioBs  (Shri  I.  K. 
Gujrul):  (a) 97,4SKj

(b) and (c) The data is being col
lected and the  information will be 
'aid on the Table of the Sabha

Migrants from East Pakistan

Z410. Shri Dhuleshwar Meen«:
Shri Ramachandra UUka:
Shri It. Pradhani:
Shri Heerji Bhai:

Will the Ministei of Labour and Re 
habilttttion be pleased to state.

(a) the number of  migrants from 
East Pakistan who came to India upto 
March, 1967 and who applied for house 
building and land loans  within the 
specified time; and

(b) the number of applicants w*V> e 
applications have not yet been attend
ed to and the reatons therefor’

The Minister of State in the Minis
try 1 Lahmn*, employment ard Re
habilitation (Shri L- N. Mishra): (a)
and (b). it ig presumed that informa
tion ig required in res pec! of new

migrants  from East P.akist«tt, who
have arrived after 1-1-1964. Rehabili
tation assistance is given to such new 
migrants who have sought airaisiicr 
in the camps set up by GovemH»e»t. 
No time limit has been pre->ciibed for 
applying for house building and oth*r 
loans for such persons

The number of persons who 
for house building and land lôns and 
the number Of applications  pending 
and the reason-,  therefor are being 
collected.  The requisite inlormation 
will be laid on the Table of the Sabha 
as s(jo-i as jt becomes available.

Central Government Employees snB-
jected to ‘Gherao’ in West Bengal

Z41I. Shri Parthasar&thy: Will  the 
Minister of llotne Affairs be pleased-to
state*

<a) whether any  Central Govern
ment employees in West Bengal hsnre 
been subjected to Gherao;

<b) jf so, then number and desigst-
liors; and

(c)  the steps taken by the Central 
Government to ensure adequate pro
tection to them?

The Minister of State in the Minis
try of Home  Affair̂ (Shri  Vidya
Charan Shukla); (a) and vfc) Infor
mation is being collected and it will 
bp laid on the Table of the House «is 
soo>1 as possible.

(c)  All  administrative authorities 

have been instructed to seek the help 
of the police whenever there m a case 
of Gherao, involving criminal cfEcaces 
like wrongful restraint, wrongful con
finement, criminal trespass or incite
ment to commit offences.

Agricultural Labour Enquiry 
Committee

2412. Shri S. C- Jha: Will the Minis
ter of Lahonr and BekaMtttatfon be 
pleased to state:

(a)  whether it is a tact that a Xhird 
Agricultural Labour Enquiry Commit
tee has been set up to probe iuto4he




